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Title: Discussion of the Constitution Scheduled Castes Orders (Amendmnet) Bill, 2001 (Not concluded)
TR =ara [ fArepTRar #31 (S, A= |Afkdn) : weigy, #§ yE S § -

"for wfdam (srqNgfara onfarai) amew, 1950, WiREE (srygfaa wnfowl) (We TSueE) ey, 1951, WU (WW-HeR) rgygfaa
Shferat amew, 1956, WA (31er &R AR &deh) srRyfoa Sfear amew, 1962 iR wfdem (uifeerd) eryfua wnfaai sndw, 1964
BT 3R FeeE Hx arer fAdae w® R fear s "

a€| (zrau gm)
st 3R A wa (FEfaEr) @ F8ky, e 55 ot sre-sie fia ey wa # sufRify B € RERa e am @ fog o=t g 2 ik
TaHt iR THd & oy o anft o E ane €1 &€| (caum)

Si. HAIRIAYT SAfAT = 7eigd, Wiu ST faa wfal e (Weigs) @9, 2001 T AT 1ead, AId T §RT 54 U4 HodroT Haet
it wfafa @1 st 7 KA @ forg don ol wfafe 3 59 fRdes o fAwga 9ig @ fan-Rme @ gwerq, afeasit & sro S urn w@
e 17.05.2002 &Y AI® T # AR foman @ St o o 991 & ued o¥ ff @ T |

WA & 0T 341 B IUEHl B JFHR Agfud wredl B e e wou/ du o= &9 & dau # & fAffke o smwasa sl gw
IS H 18 I A Heafa ot 81 wwra Afy= wfordi & srggfoa snfodl @t et § wfffera s, gt @ ferem qen o= daes (@R
i) S ® Hay # €| gEH 8 UG g Sfdl & WHIAY, 24 UG AR & 1qdei qAT 49 UG I HIAHH B R A § | 59 T Hegrol
Haeft v Al 7 39 R9we 1  eR T S T Y 3 Sl B ST Fifa @t G J \EAfrd HE B A oI R | W
Ty # WSR Wiga UfBATs & IR HRATE B @l 2| Id0H d faw 81 il &1 9@ & THR 7 36 e § Hled & o wan 2|

T4 e ¥ g TE qan gY & 81 %@ ? 5 e veR @ Q1 37 fadue srufq w@ieam (srggfua nfoai) snaw (W) e, 2002, 9 6
oS SRRt @ wee § S, o g4 qfRw e i g ot @ G § e @ g O qor SRS (SR sTiEi Td segha
SrenTfara) e (HeeE) fAdg®, 2002, S 6 7ew 439 T4 WRWIG ST & S AqgfAd Wif g Setedl @ aR # €, e er 'iw
IRASHT & HRUT Tord § el 91 g1 91 [ora I5a @ e Sfa Ud ggfud senta Bt gt § uRadd & ar d 2, &1 |96,
g, 2002 # UIRA HR g@ 2l

¥ farg # g g Sfaa e 5 596 w9 rqufua el &t gt # wifie B & Y 50 e @ U $l 364 UG AfEd €, §ED
sifafe 52 weaTa T SITHfAT S @ Fofay ST B Hfthaiail & ey AW MY €1 36 A WReR AW Pars Afhaisl & rgeu
PR @l 2

39 R & wiRd &1 oM & e Rdgs # Sfoefad sftrr srxfa wfoat o gt § wfRifera & st qer s aRad= g d@dfera
I ERHR, ARG D AERMORGR AT AT SO ST Td ST STome ST 7 SFgAled &% a1 8, ST Hafta |fam srRyfoa
srfer st # wftiferd & foran srom | g=gaTE |

MR. CHAIRMAN: Motion moved:

"That the Bill further to amend the Constitution (Scheduled Castes) Order 1950, the Constitution
(Scheduled Castes) (Union Territories) Order, 1951, the Constitution (Jammu and Kashmir) Scheduled
Castes Order, 1956, the Constitution (Dadra and Nagar Haveli) Scheduled Castes Order, 1962 and the
Constitution (Pondicherry) Scheduled Castes Order, 1964, be taken into consideration."

SHRI K.H. MUNIYAPPA (KOLAR): Mr. Chairman, Sir, thank you for giving me an opportunity to participate in the
Constitution Scheduled Castes Orders (Amendment) Bill, 2001. Eighteen States have sent the names of the castes,
which have been already mentioned, to be added in to the list of Scheduled Castes. People who are backward
socially, educationally and economically have to be taken care of. This is a constitutional duty under the
democracy. We are not objecting to the inclusion of these castes in to the list of Scheduled Castes. But | want a
clarification from the hon. Minister. As per the census of 2001, what is the total population of Scheduled Castes and
Scheduled Tribes in this country? | would like to know whether the Government is thinking about providing facilities
on the basis of ratio of population. Have you identified that?

Based on the past census, may be that of the 1961 census or the 1971 census, the Government of India has
recognised that the population of the Scheduled Castes is 15 per cent and the Scheduled Tribes population is 7.5
per cent If that is the case, the total comes to 22.5 per cent. As per my knowledge, today the Scheduled Castes
population is 20 per cent and that of the Scheduled Tribes population is 10 per cent. The total population of
Scheduled Castes and the Scheduled Tribes today is 30 per cent. But the facilities are available only to 22.5 per
cent people of this country. What steps has the Government of India taken to increase the facilities to these



people? It is an old thing to say that their population is only to the extent of 22.5 per cent. | cannot blame only one
Government because the other Governments were also there.

What is the budget provision made in this regard? | want to know from the hon. Minister about this. He is a very
dynamic Minister. He is a less-talking and more-working Minister. | think so. But Mr. Minister, what are you doing?
What is the total budget allocated to this section of the people of this country? How much amount is spent for the
welfare of the 30 per cent population of this country?

There is another important thing which | would like to mention here. Mahatma Gandhi said in one AICC session
before Independence that freedom is not to rule this country but it is meant to save the poor people of this country,
the last person who is a citizen of India; it is meant to give him shelter, food and also all the facilities. That is the
main aim. We have to live in the society with respect and dignity. We have to give all the facilities to these people.
That is our motto. That is why we wanted freedom. After achieving Independence, when the Prime Minister Pandit
Jawaharlal Nehru was there, he indicated that the last person should get justice. Of course, the Congress
Government was there for a long time. After getting instructions from Mahatma Gandhi, Pandit Jawaharlal Nehru
appointed a Drafting Committee under the chairmanship of Dr. B.R. Ambedkar. He submitted the draft Constitution
to the President of India. But after a lapse of fifty years, we have not made any proper plan to solve the problem
when compared to China.

I would like to mention one thing here. In 1965, we fought against China and, in a way, we won the war. But what
happened? They had taken a decision to have one child in a family. Today, their position is well economically,
industrially at the international level. In all the fields, they are ahead of us. They are competing with the veto-power-
countries like Japan, Germany, France, Britain, America and Russia. What is the situation in this country? We are
increasing the population of this country which has exceeded one hundred crore. So, the plans are not properly
implemented. We could not achieve the desired results without any proper plan in respect of family planning etc. in
this country. The fact is that all the political parties are not ready for it.

The BJP was very much eager to solve this problem in the early days. But even the BJP is now giving up its plans
and programmes. It is also trying to survive and rule this country. Its thinking is for how many years it can be in
power. But history will remind the people of this country what the political parties are doing to meet out justice to the
innocent people of this country; what injustices are done to such people. We should never forget about that aspect.
There may be different political parties like the Congress and the BJP. But we have all to unite on this particular
issue. We have to solve this problem. Then only India can come first in the world. The important point is that we
have got very good scientists and skilled persons.

India is advancing in many fields. We have developed the capacity to launch satellites indigenously. In the field of
information technology also, India is leading in the world and we have information technology giants like Infosys in
our country. Even in respect of population also, we are leading and we are next only to China in the world. But
population explosion is the biggest problem in our country. So, we have to control the growth of population.
Mahatma Gandhiji once said that until and unless we are able to provide all the facilities to the poorest of the poor,
the poor farmers, agricultural labourers etc., India will not become Ram Rajya. We, all the political parties, are
promising so many things to the people in our manifestos at the time of elections, but we do not implement our
promises; whichever party may be ruling the country, we are not fulfilling the promises made to the people in our
manifestos. | have mentioned this point while speaking during the Special Session of Parliament which was
convened to celebrate 50 years of our Independence. So, unless we implement our manifestos properly, our
country will not become strong.

Sir, Pakistan is a small country, but they are threatening us. We are not able to solve the problem of cross-border
terrorism. We are not able to stop terrorist activities in our country. What is our image at the international level
today? The Americans are playing their games just to have shelter for their Army in Pakistan. This is unfortunate.
When Shrimati India Gandhi was the Prime Minister of our country, she was very brave and she fought a successful
war with Pakistan. What was the dignity and image of our country at the international level during the regime of
Pandit Nehru and Indira Gandhi and what is our image today? | am not commenting on any political party. The point
is, we must regain our dignity and image at the international level.

As far as this Bill is concerned, it is not enough if we add some communities in the List of Scheduled Castes. We
have to think as to how we can improve their standard of life and make our country strong. What is the BPL
population of our country? It is more than 50 per cent. We are making Five-Year Plans, but we are not able to
achieve progress, whereas some small countries, which have got Independence after India achieved freedom, are
ahead of us. For example, China, which has more population than us, is very strong in all the fields and is ahead of
us at the international level. A small country like Pakistan is threatening us now.

With regard to providing education facilities to the Scheduled Castes, | have suggested in the Consultative
Committee also that Navodaya Vidyalayas should be started in every district of the country. It is worth spending



money in opening such schools all over the country. | would plead with the hon. Minister to give importance to the
education of the Scheduled Castes so that they come up in the society. The Scheduled Caste parents are illiterate
and they are earning their livelihood by doing manual labour. They are unable to send their children to schools and
they are taking them to do manual labour in the farms. So, the Government should provide educational facilities to
such children. We have passed many Constitution Amendments, but they are not enough. We have to go deep into
the villages to see their living conditions, understand their problems and launch appropriate schemes for their
upliftment. The children of teachers who are teaching in rural schools are sent to schools in towns. Why are the
children of agricultural labourers and agriculturists staying there? It is because there are no proper facilities
available in the rural areas. Shri Rajiv Gandhi started Blackboard Schools. Like that, we have to make a provision
for houses for the teachers at places where they are teaching. There must be a provision for the houses for them.
All facilities should be given to them. Both in the morning and in the evening, the buses should start from the
remotest village to the district headquarters and the taluka headquarters. Then, there would be no need for them to
send their children to the towns where better facilities are available. There is migration of well-to-do people, the
teachers and the educated people to the towns. The poor farmers and agricultural labour stay in the villages. This
problem has to be sorted out. The gap between the rich and the poor has to be bridged.

Now, | would like to mention about the North-Eastern States. A Tribal Development Committee was formed. That
Committee has submitted its Report about the tribal development and the problems being faced in the North-
Eastern Region. The action on that Report has not yet been completed.

Finally, | would urge upon the hon. Minister that immediate relief should be made available as per the ratio of
population. The facilities should reach the people irrespective of their castes. There are weaker sections, backward
classes and other categories. The hon. Minister should take the ratio as per the Census of 2001. This has to be
corrected.

1 a9 dra welRA (3rETen) @ |HHfa S, § A #@30 S @1 gwae S §d 39 0 o a6 o & ford @t gon g 5 3
AJA A TP D 918 T FATHfAa A T SRRIT S=ofal @ Al & Hedrol & fordl sifxiert ded S T 8l
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FHFHE B R TR B GHSAE] (FaurH)

SHRI KODIKUNNIL SURESH (ADOOR): Why did they not allow Shri K.R. Narayanan the second-
term?...(Interruptions)

i I AT HeRAT © FHU #Ey, |t AoIfad Tall B U i Rawdfiy T e amexvfia qae #30 Sft = gorran sk w4t gel & aiwal

& = ford 5 what are the difficulties the Scheduled Castes and Scheduled Tribes of this country are facing? s= w3t
ffFacd & @ & & forg ta e Reilege™ a1 3R 96 e RETege &I @ U6 & a8 Ua o1 a4t f3fhmedts &1 gx fvan o @1
gl
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Tl HEled  Ues B U8 3291 ¢ % 59 &d a1 am, Sir iRy 81 e @ wig| # Je weer werta ot o fHaea e R a8
A AT HITOT 9N T qHT|



a9 A weRAl : Wz, # S =G $ v 98 Fw wwg am)

AHTAT A8 : & 9" Wl I8 a9 § M 37207 37N U8 &el Al I1aT & AT WHAR &I Ml &, A1 99 ft 78 o= § amrm, sy 59
Ee&icull

The House stands adjourned to meet again tomorrow at 11 A.M.

18.03 hrs.
The Lok Sabha then adjourned till Eleven of the Clock
on Friday, July 19, 2002/Asadha 28, 1924 (Saka).



